
13861 Messages from 
Rajya Sabha 

MAY 1, 1964 Business of the House 

[Shri Hathi] 
STATEMENT OF CASES IN WHICH THE 

LOWEST TENDERS HAVE NOT BEEN 
ACCEPTED BY TIlE INDIA STORE 
DF.PARTMENT, LONDON AND THE INDIA 
SUPPLY MIsSION, WASHINGTON 

The Deputy Minister in the Depart-
ment of Supply (Shri Jaganatha 
P.ao): Sir, I beg to lay on the Table 
a statement of cases in which the low-
est tenders have not been accepted 
by the India Store Department, Lon-
don, and Vhe India Supply Mission, 
Washington, during the half year end-
ing the 31st December, 1963. [Placed 
in Library. See No. LT-2829/64]. 

12.13 hr.!. 

MESSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha :-

(1) I am dire'cted to inform the Lok 
8abha that the Rajya Sabha at its 
sitting he:d on Tuesday the 21st April, 
1964. lldopted the following motion :-

"That this House do proceed to 
elect, in sllch manner as the Chair-
man may direct, five members from 
.. :nong the members of the House to 
a o~iate with the Committee on 
Public Undert"lkings of the Lok Sa-
bha from the 1st May, 1964 for the 
"'uration of the present Lok Sabha". 

-' I am further to inform the Lok Sa-
bha that at the Sitting of the Rajya 
Sabha held on Thursday, the 30th 
April, 1964, the Chairman dec1a:ed 
the fo:lowing Members of the a ~a 
Sabha to be duly elected to the said 
Committee :-

1. Shri Abid Ali 
2. Shri Lokanath Misra 
3. Shri M. N. Govindan Nair 
4. Shri T. S. Pattabiraman 
5. Shri M. Govinda Reddy.' 

(2) In accordance with the provi. 
sions of sub-rule (6) of rule 162 of the 

Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the Com-
panies (Profits) Surtax Bill, 1964, 
which was passed by the Lok Sabha at 
its sitting held 00 the 22nd April, 1964, 
and transmitted to ·the Rajya Sabha 
for its recommendations and to state 
that this House has no recommenda-
tions to make to the Lok Sabha in re-
gard to the said Bill.' 

PRESENTATION OF PETITION 
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12.14 hrs. 

BUSINESS OF THE HOUSE 

The I\linister of Parliamentary 
Al'fairs (Shri SatYa Narayan Sinha): 
With your permission, Sir, I rise to 
announce that Government Busine5S 
in Lok Sabha, during the week com-
mencing 4th Mny, 1964, will consist 
of: 

(!) Consideration of any item of 
Government Business carried 
over from today's Order Pa-
per. 

(2) Consideration and passing of: 

The Delhi (Delegation of 
(Powers) Bill, 1963. 
The Drugs and Cosmetics 
(Amendment) Bill, 19M. all 
passed by Rajya Sabha. 
The Indian Railways (Amend-
ment) Bill, 1964, as passed by 
Rajya Sabha. 
The Durgah Khawaja Saheb 
(Amendment) Bill, 1963, all 
passed by Raj1a Sabha. 
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The Wakf (Amendment) Bill, 
1964. 

The Slum Areas (Improve-
ment and Clearance) Amend-
ment Bill, 1963, as reported 
by the Joint Committee. 

The Stale Bank of India 
(Amendment) Bill, 1963. 

(3) Discussion under Rule 193 to 
be raised by Shri Harish 
Chandra Mathur regarding 
Indian repatriates from newly 
independent countries of 
Africa on Monday, the 4th 
May, 1964 at 4 P.M. 
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Shri R.mga (Chittoor): May we 
have an assurance, Sir, that we would 
not be taken by surprise, we need 
not have to be brought back again in 
Summer and the House would be 
given an opportunity of waiting till 
August? The Government also would 
have an opportunity of giving a 
second thought to this particular pro-
blem. In the light of the recommen-
dations made by the Joint Committee 
and the observations made by the mi-
nority group during the discussion 
that took place here in this House, 
they might be able to be a little wiser 
than in the past and give a second 
thought to it. If they insist upon 
doing such an unpopular and wrong 
thing, they can at least amend the 
Bill suitably so that it would not be 
so dangerous. 

Mr. Speaker: Here is a statement of 
the business to be brought. When 
that comes up we can consider. 

Shri S. M. Banerjee (Kanpur): Last 
week also, Sir, when the hon. Minis-
ter announced 1Jhe business for the 
following week, I raised the question 
of a motion tabled by my hon. friend, 
Shri Prakash Vir Shastri and about 30 
others. ThrOUgh it we demanded a 
discussion on t<he Kashmir situation 
with partiCUlar referenec to the re-
lease of Sheikh Abdullah and the 
('vents after that. As there are force. 
both at the national and the interna-
tional level who are trying to un-
aettle the settled facl .... 

Mr. Speaker: Order. order. I cannot 
allow a discussion at this moment. 
The only question is that he wants 
tha t tha t discussion should take 
place here before We adjourn. 

Some Hon. Members: No, no. 

Shri Bade (Khargone): When Shri 
Mathur's motion is to be taken up, 
why not this? 
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Shri S. M. Banerjee: The hon. 
Prime Minister had said that no use-
ful purpose will be served and that 
it should not be discussed when 
Sheikh Abdullah is here. But this 
is u~h an important matter that even 
it we have to sit for two days more, 
we should discuss it because it has 
international repercu5sions. Therefore 
we must have a discussion before the 
.ession ends. If that is not possible 
then let Sheikh Abdullah go back 
from this place and let Us not ad-
journ .... 

Shri an~a  We are certainly not in 
favour of it. ~ , 

Shri S. M. Balaerjee. He is not 
Sheikh Abdullah nor is he 1!he Prime 
Minister or the Minister of Parlia-
mentary A1'lairs. I want an answer 
from the Minister. 

Shri Ranga: I am telling the Speak-
er. 

Shri S. M. Banerjee: He may have 
a chance to do that. 

Shri Ranga: I am not speaking t". 
this gentleman, Sir; I am speaking to 
you. He also is a fellow-Member. That 
is all. 

Shri S. M. Banerjee: I may be a 
:tellow-Member but [ am not a fellow-
traveller. 

Shri Ranga: I am not a fellow-
traveller. He may be an agent of 
China .... 

Mr. Speaker: Order, order. 

Shri Rani'll: He must wlt21araw 
that ...... ClnteTT1.Lpticm). It is still 
a part of India ........ (Interruption). 
Whoever gets a stand .... (Interrup-
tion) . 

Mr. Speaker: OrUP[·. or"!,,!, Whc'n I 
stand uP, every .1CJ;1. Memu(;, wiJl 
have to sit down .... (Interruption). 
This must always I,e stridiy en or ~ . 
! would request all t:Je hon. Members 
to see that when I rise any hon. 
Member or Members WIllo might bor 

on their teet must resume their seats. 
First ot all, this must be enforced 
"trictly; I will see to it. ... (Interrup-
tion). There ought not to be any 
ofl'ence taken. We are all fellow-tra-
vellers in this world; therefore, there 
ought not to be very serious offence 
taken so far as that is con<:erned. Shri 
Banerjee has made his point that a 
discussion on that should take place. 

Shri S. M. Banerjee: Tl/ere are two 
other points. 

The second point is about the Bonu. 
Commission. You remember, Sir, we 
raised the question that Government'lII 
reaction to that should be made 
known to us before the session ends 
and the hon. Prime Minister was kind 
enough to concede our request and to 
llay that he would refer the matter 
to the Minister concE'rned. We want 
to know as to what has happened to 
that. 

The third point is thal myself. Shri 
Nath Pai and others have demanded a 
half-an-hour discussion on the qUE'S-
tion of dearness allowance. You re-
member that yesterday the questior. 
was answered. We would only re-
Quest that either the Minister should 
make a statement becanse the Pay 
COmmission's recommendations have 
already been accepted in this House 
before the session ends, or a discus-
sion should be allowed. 

I never wanted to impute any mo-
tive to Shri Ranga. Simply because 
Shri Masani went to ....•• 

Mr. SpeakeI': Order. order; he is 
imputing another motive. 

"f) ~ 11  ~  : '1,ft<l'1:'f +rifRlt, 
l{ 9;fl'q' ~ ~ ~ r~ r 'R:<iT 
~ ~ f'f>' fii$r ~ ~ ~ t 'IiTli-
~ ~~ ~ '!it m~  '!it 'CfMurr 
~ ~m ~ ~~ ~ 
~ l'J'lri .l!fT f'f>' ~ ~ it, ~ 
~ if! 'SNA' +PrT ~ ~ ~ '1"'1' 
.fif ffi ~ ~ ~ it ~  'OITll' ~ 
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Shri Kapur Slnrh (Ludhiana): May 
I say a word on this subject? On the 
last occasion when this subject was 
brought up on the floor of this House 
I joined the hon. Members h~ 
wanted a discussion and I agreed that 
the desire was just and proper. At 
that time the whole House seemed to 
agree with the consensus of opinion 
that no useful discussion can be held 
-rnl('ss the broad contours of the trend 

of the talks which are held between 
the Prime Minister and Sheikh 
Abdullah are known to this House. 
As long as the talks remain amorphous 
and as long as the hon. Prime Minis-
ter is not in a position to make a 
statement before this House, I fail to 
see what useful purpose can be served 
by discussing this subject. 
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Shri Hiren Mukerjee (Calcutta 
en~ra  Sir, we in this House might 

hold whatever opinionli we may have 
in regard to Kashmir Q.uelition but I 
am sure we,' are unanimoUii that we 
Ihould do nothing which miiht hinder 
the steps that are now beini souiht 
to be taken to solve l the problem to 
everybody's satisfaction. If we can-
not effectively help in the matter, at 
least we should not hinder. We might 
have pur own convictions in regard to 
this point. But I consider that since 
the Prime Minister is holding very 
serious conversations with I Sheikh 
Abdullah, it would be pointless at this 
stage for us in this House to have a 
discussion which miiht take on )over-
tones which would not help but miiM 
conceivably hinder the proiress of the 
talks. Therefore, I sugieit that we 
should not have ,a discussion in this 
House before the Prime Minister is in 
a position to report to us something 
very objective and concrete ,lin rE'gard 
to the conversations held. But I say 
this also, Sir, that since we are going 
to adjourn in only a/few days time, 
we should not go out of Delhi with a 
feeling that we have nothing whatever 
to do in regardito this problem which 
is being left to the good offices at 
the Prime Minister and his advisers. 
It is incumbent on I this ou~e to be 
in the know in r~ ar  to how the 
matter is going to be settled. There-
fore, I feel that i before the House 
adjourns, if it cines adjourn on th" 
6th, the Prime Minister shtiuld come 
before us and give a resume iof what-
ever is taking place in whatever 
manner he thinks fit. He sho1,lld 
exercise his discretion and tell us 
what. can be ~  in this House at this 
stage. He can also give us a definite 
guara,ntee that nothing is going to be 
done/ in regard to this issue behind. 
the back of Parliament or over the 
head of Parliamrnt when the ar i~
ment is not in I session. If there 13 
going to be some concrete proposal 
which requires parliamentary sanc-
tion, in regard to this matter, it has 
got. to be done before Parliament. 
Therefore, Parliament requires to be 
Intisfled by the Prime Minister in 
regard to the progress of the [talk. 

and meanwhile we should all wish well 
to the talks. We are sometimes get-
tini rather confollnded by certain 
reports which corne/from one place or 
the other, Sometimes, we are rather 
perturbed by certain movement! 
whilh appear to be taking place in 
our, country at the present momen~ 
on this issue. We all want to help 
and not to hinder. I make a submis-
sion (hati the Prime Minister should 
corne before the House before we 
adjourn and take us intq confidence, 
Let us know what he il 'likely to do 
in the matter, 

Shri Hem Buua (Gauhati): The 
other day, you, Sir, did a right thing 
when you said that there should be j 
no discussion, before Sheikh Abdullah 
meets the Prime Minister, on this very 
important issue before the o~tr . 
today. Particularly, I can tell !you 
about Delhi that the climate here is 
heatC'd today because of this issue, 

Shri Bade: The whole country. 

Shri Hem Barua: It might be tr.e 
whole country, But I am in Delhi an:! 
that is what I know of. There are 
different views projected by different 
people and most of these, views often 
seem to be contradictory, I would 
say that it would not help any use-
ful purpose if we have a discussiorl} 
nov: because the Prime Minister and 
other leaders of our country are 
having important i~ u ion  over this 
matter with Sheikh Abdullah, But i 
then I would say, because Parliament' 
is supremC'ly concerned and the entire 
country ,is looking up to Parliament 
for the, decision or a direction, some-
thing of that sort, Parliament must be 
consulted, If the talks with the Prime 
Minister conclude before the end Of; 
this particular session, I would say 
that the Prime Minister should make, 
or yOU should ,5k the Prime Minister 
on our behalf to make, a statement 
about the progress of the talks and 
the nature of the talks, If the Prime 
Minister's discussions with Sheikh 
Abdullah do not conclude before this 
session of Parliament ends, then I 
would say that before makin, any 
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decision, if necessary" a special session 
of Parliament should' be summoned to 
discuss this matter. Let WI not leave 
it to Government alone; let us, 'also 
have a share, and let us also partici-
pate in this major decision that taces 
the country today. 

Dr. L. M. Singhvl (Jodhpur): I rise 
to en or ~ the submissions made by 
my hon. friends Shri H. N. Mukerjee 
and Shri Hem Barua, I wish to 
impress upon you, and /through you, 
on the Prime Minister and the Minis-
ter of Parliamentary Affairs that it is 
imperative that the Prime Minister 
Irhould make a statement before the 
House a our~  or before the House is 
called again, to apprise it of the whole 
situation. No commitment I should be 
made at the back of the HOWie. 

Shri Satya Narayan Sinha: Two or 
three points have been raised. I would 
like to reply first, to the point raised 
by my hon. trlend Shri Bibhuti 
Mishra. We are not going to have 
that Bill re-introduced in !this session. 

An Hon. Member: Which Bill? 

Shri Satya Narayan Sinha: The 
Constitution (Seventeenth Amend-
ment) Bill which, the other day, on 
account of the requisite number of 
Members not being present, acciden-
tally, fell through. 

But! then we have decided that 
Govelnment are going to summon this 
House on the 27th or 28th of this 
month, in order/to avoid the need for 
suspension of the rules, which we do 
not like. We consid,er that as an 
urgent measure, and /we are going to 
have a short session towards the end 
ot the month. The exact date has not 
been decided upon yet/ .. 

Shri Ranga: Why should we meet 
so early? 

Shri Satya Narayan Sinha: It may 
be in the neighbourhood of the 27th 
or 28th of this month. 

Aa Hon. Member: That will,1oo the 
next session? 

Shri Satya Narayan Sinha: That 
will meet just tor a week or so, Since 
we are going to have another session, 
a / special session, we would try to 
have some other important Bills it 
they are not finished in this session, 
but the main/purpose of the summon-
ing of that session will be to have 
that Bill put through. 

Shri Ranga: So wrong to do. 

Shri Satya:Sarayan Sinha: That 
may b~  so; but for my hon. friends' 
intervention, this situation would not 
have arisen at all ..... . 

Shri Rallga: The Prime Minister 
and Shri Satya Narayan Sinha are 
also my friends .... 

Mr. Speaker: Nobody doubts that. 

Shri Ranga: They also co-Opcrated 
in/ bringing forward that bad and 
infamous Bill here before this House. 

Shri Satya Narayan Sinha: Whe-
ther it was good or bad it was there, 
and just' by fluke it could not be put 
through.' There is nothing new that 
we are going to bring forward. 

Shri Ranga: God was there.! my 
dear friend. You should have heeded 
to his advice. 

Shri Satya Narayan Sinlaa: All 
regards the second point which was 
raised by Shri Prakash Vir' Shastri 
and olher friends, that matter was 
raised more than once in this HOUSe, 
and i~ was raised when the hon, 
Le:lder: of the House was also pre-
sent. All those reasons which have 
been advanced today wen, advanced 
on that day also, As the; ooinion is 
very sharply divided although, I think, 
a large majority in the House will 
agree with the suggestions made by 
Shri,'H. N. Mukerjee and Shri Hem 
Barua, I would cerainly convey to the 
Prime Minister the views expressed 
here; if the talks conclude and if he 
thinks proper to make some statement 
here as to what has hapPFned, cer-
tainly I think that he will/do '0. 
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[Shri Satya Narayan Sinha] 
But so far as the discussion is con-

cerned, I think yOU will agree and 
the House will also agree thatt' nles. 
the talks have been conclude , it is 
no use having a discussion .... 

Sbri Lahri Sin,b (Rohtak): But 
not finalised. 

Shri Satya Narayan Sinha: Sup-
posing it is not finalised, then as /Shri 
Hem Barua has suggested and some 
other friends also have suggested, 
nothing should be done at the back 
at Parliament. 

Fortunately, we shall be killing two 
birds with one stroke, it necessary, 
My han. friends wanted a special ses-
sion, and the special session will be 
there on the 27th at this month or 
so, and if need be, we could have 
that at that timet Therefore, han, 
Members should have no anxiety over 
that. Government would never like 
to do anythiJ;lg on such an important 
thing behind the back of Parliament. 
So far as the Government's stand i~ 
concerned .. , • 

Shri Prakash Vir Shastri: What is 
your stand? 

Shri Satya Narayan Sin\la: ... , 
more than once in this House; and on 
the other day in the other House also, 
our stand has been made perfectly 
clear. But if a,.ything more isl need-
ed, we shall certainly have to come 
before the House. 

Shri S. M. BaIlerjee: He ha~ not 
replied to the two other points which 
I had/raiSed. (interruptions). 

Mr. Speaker: Order, order. Hon. 
Members should not compel the 
Minister of Parliamentary Affairs to 
make any statement in that respect. 

Sty-i Satya Narayan Sinha: About 
thisfbonus business, I would again say 
If it is at all possible in the otlfer 
aession that we are going to have} .. 
(Interruptions) . 

Mr. Speaker: 8hri Banerjee wanta 
to know Government's reaction about 
it. 

Shri S. M. BaaerJee: My third poin, 
is this, Sir. The Finance Minister is 
going to make a statement. Other-
wise, a discussion should -be allowed 
on dearness allowance. They say thd 
dearness allowance is going to be 
increased. Let him make a statemen' 
here and now. 

Shrt Satya Narayan SlJlha: I shall 
certainly consult the Finance Minis-
ter and let the hon. Members know 
on Monday. 
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STATEMENT RE: BOKARO STEEL 
PROJECT 

The Minister of Steel, Mines aad 
lIeavy Engineering (Soo C. Subra-
maniam): Sir, I rise to make a state-
ment on the Bokaro Steel Project. 

The House has been showing great 
~on ern which I also share about the 
financing of the Bokaro Steel Plant, 
particularly with reference to assist-
ance from foreign countries towards 
the cost of equipment to be imported. 

Mr. Speaker: Hon. Members are all 
talking. I do not find that they are 
interested in listening to it. He may 
lay it on the Table of the House. 

Some Bon. Members: No, no, Sir. 

Mr. Speaker: Nobody is listening. 
They should also listen to it. It it 

Project 
such an important matter but the,. 
are talking among themselves with-
out listening to the statement. 

Shri C. Subraman1am: Now at least 
they may listen. 

As the House is aware, after we 
had withdrawn the request for assist-
ance for this project from the United 
States of AmericaJ we had planned to 
float global tendJrs on the basis of 
specifications drawn up by our con-
sultants. Our intention was that on j 
the basis of the successful tenders, we 
should negotiate credit from variou. 
countries. Steel plant manufacturers 
in variof countries had shown con-
SIderable, mterest to participate in the 
tenders. We were also exploring the 
possibility of securing collaboration 
from U.S.S.R., who have I extended 
large scale assistance to us in a num-
ber of Heavy Engineering, Electrical 
and Steel projects. 

I have great pleasure in announcing / 
for the information of this House and 
the country that the Government of 
the U.S.S.R. have now expressed their,; 
willingness to assist India in the 
building or the integrated Bokaro 
Steel Plant. The first stage of the 
project is intended to [produce 1.5 
million tonnes of ingots and will have 
a buil t-in provision tor expansion to 
produce 4 million tonnes ultimately. 
The assistance jwhich U.S.S.R. has now 
offered will bE! for building the first 
~ta e of Bokaro up to 1.5 million tonne, 
of .ingots. Credit will be provided on 
the same terms as has been provided 
for building the Steel Plant at Bhilai. 

Further technical lctetails have to be 
worked out and a contract entered 
into. For this purpose a team of 
Soviet experts will be coming lover 
here soon. 

I take this occasion to express our 
thanks to the Goyernment of the 
U.S.S.R. for ha in~ 50 readily come 
forward to assist us in building this 
national project which is of such vital 
importance to the growth I of our 
country's economy. U.S.S.R. ias been 




